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Mr. Maheshwar Singh is to raise a 
discussion on points arising out of the 
.answer given in the Rajya Sabha on the 28th 
July, 1992 to Starred Question 284. 

 

HALF-IAN HOUR DISCUSSION ON 
POINTS ARISING OUT OF THE 
ANSWER GIVEN IN THE RAJYA 
SABHA ON THE 28TH JULY, 1992 TO 
STARRED QUESTION 284 RE. 
NUMBER OF VILLAGES AND 
HARUAN BASOTS ELECTRIFIED 
DURING SEVENTH PLAN PERIOD. 
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PROF. SAURIN BHATTACHARYA 
(West Bengal): The figures given by the  
Minister can be quoted. 

SHRI V. NARAYANASAMY (Pon-
dicherry): Reply can be quoted. 

THE VICE-CHAIRMAN (SHRI 
SHANKAR DAYAL SINGH): Only reply 
can be quoted. 
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DR. NAUNIHAL SINGH (Uttar Pradesh): 
Mr. Vice-Chairman Sir, rural electrification 
is a very important and serious issue in the 
country's overall development. But; unfortu-
nately, it has been continuously ignored by 
the successive governments. As a body which 
approves the policies of the Government, you 
and I are duty-bound to ask the following two 
questions. Firstly, are the provisions in our 
Constitution and the Directve Principles <# 
State Policy being adhered to or have the 
successive governments failed to fulfil the 
aspirations of a majority of our people? 
Secondly, are you ready to live in a village 
with the conditions prevailing there? 

There are over thirty million job-seekers in 
India today. I submit that the present socio-
economic unrest can be tackled effectively in 
a very large measure through creation of 
more productive jobs in the framework of 
enhanced rural industrialisation leading to 
increased GDP and a check on population 
growth. It is very significant that out of the 
thirty target 
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[Dr. Naunihal Singh] 

districts identified in the country with 
very high population growth    rates, 
eighty-three are in the     States       of 
Uttar Pradesh, Bihar,  Madhya    Pra 
desh and Rajasthan. It is well known 
that the size  of the family amongst 
the  educated  and       employed      has 
shown   a significant   decrease.   It     is 
also well known that literacy      and 
mass  education   are very closely re 
lated  availability  of  light,      electri 
cal power and  energy.    Nevertheless, 
we  should also  modify the slogan— 
HUM DO HAMARE      DO to    HUM 
DONO  EK HAMARA EK.     Further, 
nowhere is  the      rural-urban  divide 
more glaring than in the  area      of 
power   consumption. Today, while 23 
per cent of Indians    in urban      and 
industrial centres consume  75 to    80 
per cent of electrical power generat 
ed, the rural areas with 77 per cent 
of   our population get only about 20 
to 25 per cent.    This is why      rural 
development could not be  envisaged 
and this  is   the resultant reason  for 
the poverty of rural India, For    the 
reason alone, India is listed     among 
the ten poorest      countries of     the 
world even after forty-five years of 
freedom.    Surely,   our      Constitution 
which   guarantees  certain   rights     to 
each  and   every  Indian,   intended to 
provide  equal per  capita  provisions. 
of energy and power for rural      and 
urban populations. Since this has not 
been honoured, this was thus a clear 
violation of   the spirit and content of 
the Constitution of India. Sir,      this 
should be noted  and this is   a very 
serious thing.   How would you     re 
act      if   the      rural   youth     within 
a   radius of a hundred miles were to 
converge  on  the   city demanding 

equal distribution of power, diesel, LPG, 
kerosene, transport, schools, telephones and 
other essential inputs necessary for 
development? It is only too well known that 
development and per acpita energy 
consumption are directly related. For 
example, it is 200 KWH per annum in India 
visa-vis 4,000 KWH per annum in the USA.  
So,  development, industrialisa- 

tion and availability of energy are 
inseparable. It, therefore, follows that if the 
developmental process is to be speeded up in 
the rural areas, massive dosage of 
commercial energy, directed at augmenting 
rural industrialisation,  is the only answer. 

Sir, one can surely admit that if we want to 
ensure equal means of livelihood facilities and 
resources we will have to ensure that a light is 
lit and a fan is switched in every rural home 
when these facilities are being enjoyed in the 
urban centres. To this end, I would humbly 
plead for the following changes in the State 
policy: 

(1) Separation of the 210 V do 
mestic power supply network from 
the HT and 440 V 3-phase supplies 
to the industrial and agricultural 
sectors including irrigation. 

(2) Authorising every industry, in 
particular, the sugar, agro-based and other 
isdustries, in the rural areas to generate, 
distribute and sell power. 

(3) Bringing forward legislation 
prohibiting burning of bagasse or other 
agro-residues in the fields as has been done 
in other countries of the world. 

(4) Opening up of the coal     industry 
to  private sector participation immediately 
to increase rapi- • dly the availability coal at 
least by 50 million tonnes per annum. 

(5) Introduction of high_efficien-coal-
fired—this is very important —turbo 
machinery in sugar industry so that 
decentralised power can be generated and 
distributed in the rural areas. 

(6) Enlarging the concept of workers' 
participation in management—this is very 
important-^-to primary producers' 
participation in preferential equity    of    
industries 
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processing their produce and their 
derivatives. 

(7) To end the monopoly of the State 
Electricity Boards every industry requiring 
more than half a MW of power should be 
made duty-bound to generate, distribute 
and sell power to its neighbourhood. 

All these actions would help in developing 
abundant power supply for agriculture, for 
food-processing industries, for education and 
medical purposes in the rural  areas. 

Finally, Sir, if the State policies are so 
changed or modified as envisaged by me, I 
am pretty sure that it will be an act towards 
restructuring India, creating a new India, in 
fact, the real India, which lies in the villages 
and the dream of the Father of the Nation, 
Mahatma Gandhi, will be truly fulfilled. 
Thank you very much, Sir. 
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specified questions. In this jubilee year of 
Quit India Movement, I want to know whether 
any subsidy is going to be given to the 
freedom-fightfirs, Harijans and Adivasis to 
electrify their houses. My second question is, 
how many Harijan bastis have been electrified 
during Dr. Am-bedkar's centenary year, State-
wise? My third question is, how many Adi-
vasi bastisj specially in the State of Orissa, 
have been electrified so far? These are my 
questions. 

SHRIMATI MIRA DAS (Orissa): Sir, there 
is hardly any truth in the statistics presented or 
the statements made by the R.E.C. That is far 
from the truth, because R.E.C. has no access 
to a place inside the villages. I know it 
because I come from a backward State and I 
know the situation. R.E.C. has no access to the 
inside of the village and they collect their 
statistics from outside the village, because 
they cannot go beyond that point. The 
Harijans and the Adivasis generally stay in the 
outskirts of the village and there is no 
possibility of the electricity reaching them. 
That is why I would request the officials of the 
R.E.C. to be very carfeul when they make any 
statements or give statistics, because I know 
personally about the working of the R.E.C. 
and I know that it has no control over 
distribution. It is the State Government which 
looks after the distribution through the State 
Electricity Boards. So my request is that what-
ever statistics are prepared, these should be 
prepared carefully. 

Unless we give some extra incent-tive to 
Harijans or the backward class people, they 
will not be able to get electricity because they 
do not have the capacity to pay for it. 
Electricity is not only to provide light to their 
houses; it has also got a socio-economic 
effect. It has a very special impact on the 
society. When we talfcof electrifying Harijan 
bastis, it is only one or two persons in a 
village who are able to get electricity because 
of 

 

SHRI SARADA MOHANTY   (Orissa): I 
only want to ask two of three 
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reach the poor people. So I leave it to the 
House to see whether the sta. tistics given by 
the Government^ are reliable or not. I hope 
the Minister will clarify, these points. 
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THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): No discussion please. 
The Minister is there to reply- 
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THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): Shri Md. Salim. 
Kindly be very brief. Half-an-Hour 
Discussion has become One-Hour Discussir a 
now. 

SHRI MD. SALIM (West Bengal): I can't 
help. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): But you have to 
cooperate. 

SHRI MD. SALIM: Mr. Vice-Chairman 

Sir, you have already made it one hour! 
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†[] Transliteration in Arabic Script. 
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†[] Transliteration in Arabic Script. 
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THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY): This is about rural 
electrification not about power projects. 

THE MINISTER OF STATE OF THE 
MINISTRY OF POWER (SHRI KALP 
NATH RAI): Respected Vice-Chairman, Sir, 
as questions on rural electrification have been 
asked by-several Members, I would like to say 
that rural electrification is a programme of the 
State Governments. It is funded under the 
State Plans and also through financial ass-
istance from the Rural Electrification 
Corporation. The works in all cases are 
executed by the State Electricity Boards which 
alone are responsible for reporting the 
progress to the Central Electricity Authority 
and the Department of Programme Imple-
mentation. If any specific instances of 
discrepancies are indicated to me by the hon. 
Members, I will have them looked    into. 

It is incorrect to question the veracity of 
statistics in all cases as from 12 States which 
have achieved cent-per-cent electrification, 
no complaints of any village not having been 
electrified though reported electrified, have 
been received. Theer are however demands, 
for load intensification from the States, which 
is a continuous process. Funds for this 
purpose are being made available within the 
allocation provided by the Planning 
Commission. 

The responsibility for proper maintenance 
and operation of the system also lies with the 
State Governments, the State Electricity 
Boards. Most o* the complaints  relate    to 
post-const- 

 

THE VICE-CHAIRMAN (SHRI V. 
NARANASAMY): Dr. Sivaji-not here.  Mr.  
Minister,  you will reply. 

†[ ]Transliteration in Arabic Script.  
563  RS—21. 
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[Shri Kalp Nath Rai] ruction period such as 
frequent interruptions in supply due to poor 
maintenance, inadequate supply due to power 
shortage. Out of 5,79,000 villages, 4,87,000 
villages have been electrified up to 31st 
March, 1992 and 12 States have achieved one 
hundred per cent electrification. Of the 
balance villages, over 73,000 villages are in 
four States of UP, Bihar Orissa and West 
Bengal, which are reluctant to take up larger 
programmes due to difficult financial position 
of the State Electricity Boards, highly 
unremunerative nature of the left-out 
programmes due to high capital investment 
and low load prospects, power shortage, 
inadequate system support etc. Most of these 
States are not even able to fully utilise their 
allocation. U.P., Bihar and West Bengal, in 
fact, had in the past requested for reduction of 
targets. 

As at the end of March, 1992, about 92,000 
villages were left to be electrified. The Eighth 
Plan proposals stipulated electrification of 
50,000 villages and energisation of 25 lakh 
pump-sets in the country during the Plan 
period. Efforts will be made to accomplish the 
programme depending upon the funds 
allocated by the Planning Commission on 
year-to-year basis. Incidentally it may be men-
tioned that targets set for the Seventh Plan 
have been substantially exceeded. 

No separate census of Harijans bastis has 
been carried out in the country. Of the 25 
States, 16 States are reported to have Harijan 
bastis. As per the Central Electricity Auth-
ority, 4.35,000 villages have been electrified 
in these States as on 31st March. 1992 and 
electricity has been extended to about 
2,49,000 Harijan bastis. 

To promote electrification of Harijan 
bastis, the Rural Electrification Corporation 
has been extending Concessional assistance 
and has been 

persuading the State Electricity Boards to 
take up electrification of Harijan bastis along 
with the electrification of main villages. As a 
result of the efforts made to promote elec-
trifioation of Harijan bastis, 1,07,000 Harijan 
bastis were electrified during the 7th Plan 
compared to about 1,04,000 Harijan bastis 
electrified in all the years prior to the 7th 
Plan. 

[THE VICE CHIAIRMAN, (SHRI 
SHANKAR DAYAL SINGH)   in   the 
Chair] 

The State Electricity Boards are responsible 
for execution of the works and reporting the 
progress in regard to electrification of villages 
and energisation of pump-sets to the Central 
Electricity Authority Ministry of Programme 
Implementation, which reports form the basis 
of their intimating the progress under Rural 
Electrification Corporation programmes. The 
REC on its part besides conducting usual 
monitorings, carry special monitoring to test-
check 10 per cent of the villages electrified 
during the year. In this connection, we have 
advised the State Electricity Boards to send 
the list of the villages electrified in support of 
the reported progress. The progress of pump-
sets is also verified from the ledgers besides 
spot inspections on random basis. The State 
Electricity Boards have been requested to 
send the liS^T of villages electrified to local 
Block Development Officers or revenue 
authorities so that the confirmation in this 
regard is also made by them. 

The Corporation is constantly following up 
the matter with the State Governments for 
activation/setting up of State/District level 
Advisory Committees with representations 
from MPs and MLAs for reviewing the 
implementation of rural electrification 
programme and ensuring, among others, that 
the reported progress of rural electrification is 
as per ground realities. 
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As regards ensuring proper utilisa 

tion of funds, the REC, except for 
initial advance, releases  funds to 
the SEBs on    reimbursement     basis and the 
final reimbursement     under the project is 
made after verification of   the claims. The 
procedure     itself ensures  utilisation of the 
EEC funds for the intended purpose.   Some 
hon. Members have asked questions regar-
ding the allocation of funds    during the 
Seventh Five Year Plan. Let me tell them first 
about the     State     of Uttar Pradesh. In the 
Seventh     Five Year Plan, Rs:. 63 crores was 
allocated as Plan outlay and Rs. 57 crores 
only was utilised. Similarly,      15,150 
villages were to be electrified by the 
Government of Uttar    Pradesh    but only 
700 villages     were   electrified. This is the 
responsibility of the State Government.     
The Central   Government does not come 
here. There are two ways where we come into    
the picture.  One is the    Plan allocation done 
by the Planning     Commission. The second 
is the Rural Electrification  Corporation 
which is a lending agency. The State 
Electricity Boards submit their proposals for 
electrification of the villages and submit their 
applications for the loans and     REC 
provides loans. Therefore, the responsibility 
of electrification is entirely of the State 
Government. 

Regarding Bihar, during the Seventh Five 
Year Plan. Rs. 11 crores was allocated for 
rural electrification but only Rs. 67 lakhs was 
utilised The remaining money has not been 
utilised. This is the Plan allocation money. 
REC have allocated Rs. 208 crores but only 
Rs. 106 crores was utilised by the 
Government of Bihar. 

The hon. Member. Mr. Suresh Pachouri 
wanted to know the allcr cation for the 
Madhya Pradesh State. The State of Madhya 
Pradesh was allocated Rs. 24 crores but only 
Rs. 18.09,00,000 has been utilised. Even the 
Government of Madhya Pradesh could not 
utilise the Plan allocation money. As the hon. 
Member comes from Madhya Pradesh, he 

 
should know about it. The Planning 
Commission have allocated money to the 
State Government but they did not utilise 
even that money. 

 

SHRI V. NARAYANASAMY: He is 
explaining the position of the Madhya 
Pradesh State. 
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SHRI KALP NATH RAI: Mr. Vice-
Chairman, Sir, you will be surprised to know 
that the Government of Uttar Pradesh have 
not paid Rs. 100 crores arrears due to the 
REC. The Government of Bihar have not paid 
Rs. 73 crores arrears due to the REC. The 
Government of West Bengal have not paid 
Rs. 30 crores arrears due to the REC. The 
Government of Orissa have not paid Rs. 24 
crores arrears due to the REC. The REC is a 
lending agency. The State Governments 
submit the estimates and take the money and 
they have to electrify. But the money they 
have taken has not been utilised. What can I 
do for it? As an     hon. 

Member of Parliament, Maheshwar Singhji, 
you should know who is responsible for 
electrification. Is the Central Government 
responsible? It is the responsibility of the 
State Governments. The money is allocated by 
the Planning Commission. The State 
Governments take the money through the 
REC. The REC was established in 1969 for 
three purposes; pump energisation, rural 
electrification and system improving. For 
these purposes, loans are being given. As you 
are talking very much of the Harijan 'bastis'. 
let me tell you, the Kutir Jyoti Yojana was 
started by the Gov-ment of Shri Rajiv Gandhi 
for the people who are below the poverty line. 
And, that Yojana was stopped in 1990 by your 
Government. What should I say about this? 
Who will be benefited fey the Kutir Jyoti 
Yojana? The people who are below the pover-
ty line. Harijans. Girijans and Adivasis. That 
scheme was introduced by the Rajiv Gandhi 
Government and that was stopped in 1990. 
Who was ruling the country at that time? You 
better know it. T do not want to mention that. 

Mr. Vice -Chairman Sir, as I have told you, 
the Government led by Mr. Narasimha Rao is 
going to introduce the Kutir Jyoti Yojana 
again. The people who are poor and 
downtrodden will be benefited again by this 
plan. The people who are living below the 
poverty line will be benefited. 

When we talk of rural electrification I woud 
like to say that power generation is a capital-
intensive industry. The cost of production is 
Rs. 3 crores per megawatt. You know the 
situation in the country. If the U.P. Gov-
ernment is not electrifying the villages, if the 
Madhya Pradesh Government is not 
electrifying the villages, if the Rajasthan 
Government is1 not electrifying the villages, if 
the Himachal Pradesh Government is no* 
doing the work, am I responsible for it? 
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SHRI KALP NATH RAI: Who is 
responsible for that? The Bihar Government 
is not electrifying the rural areas of that State. 
Am I responsible for that? 

SHRI MAHESHWAR SINGH: What 

about Andhra Pradesh? 

 

SHRIMATI      KAMLA SINHA 
(Bihar): Nobody is holding you responsible. It 
is the system, the whole system   which is 
doing this. No infrastructure has been created 
in all these States for rural electrification. 

SHRI KALP NATH RAI: Let me reply. 

(Interruptioss). Let me reply one by one. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL (Uttar Pradesh): Sir, I am on 
a point of order. (Interruptions). 

SHRI KALP NATH    RAI:    %    am ready 

to reply one by one. 

 

SHRI      YASHWANT SINHA 
(Bihar): Mr. Vice-Chairman, I will point out 
only one fact to the hon. Minister. He has 
quoted to us the figures of the Seventh Five 
Year Plan. period, if I remember a right, none 
of these recent Government that he is 
referring to was responsible. There were 
other Governments. Mr. Ministe^ belonging 
to your party which were there. 

SHRI KALP NATH RAI: I agree with 
you. I do not disagree. Sir he has asked a 
relevant question. I agree. I have replied. 

SHRI V. NARAYANASAMY: He has 
referred to these two years. 

SHRI KALP NATH RAI: The hon. 

Member has asked the question 

Government was at the helm of 

affairs.  

[The Deputy Chairman in the Chair] 

I agree with Mr. Sinha. Today the 

responsibility for rural electificatidin 

†[ ]Transloteration in Arable Script 
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[Shri Kalp Nath Rai] is only of the State 

Governments Which are ruling these areas. 
You axe asking about the infrastructure. Today 
1,450 MW is the capacity of Bihar. And what 
is the plant load factor? Twenty per cent, the 
lowest in India. Who is responsible? Am I 
responsible? You are an hon. Member of 
Parliament. You should try to know who is at 
fault. And capacity is there. The plant load 
factor is the lowest in Bihar. Then how can 
you get the power? How can the power be 
generated? How can the power be transmitted? 
If you don't have the system improvement, if- 
you don't have the transmission lines if you 
don't have 220 KV, 132 KV, 400 KV, 11 KV 
transmission lines if you don't increase your 
plant load factor you are responsible, that 
Government is responsible for that... 

AN HON. MEMBER: Did electricity 
come to Bihar only during this Janata Dal 
Government or earlier during the Congress 
regime? What was the state of affairs there? 

SHRI KALP NATH RAI: I am telling 
you... (Interruptions) ... Listen. Today, the 
plant load factor in Bihar is the lowest in India 
and if anything is wrong, that is not the res-
ponsibility of our Government. Today what is 
the condition? You must admit it. Therefore, 
Madam Deputy Chairman, my Government is 
trying its level best to achieve the highest 
electrification and allocate maximum money 
through the Planning Commission to all States 
of the country. REC has done a commendable 
work and they are still doing a commendable 
work. As hon. Member Surjewalaji said, 
Haryana is hundred per cent electrified. If 
every Government works, hundred per cent 
electrification can take place in those States 
slso-  

Madam, one hon. Member asked me a 
question about Rajasthan. There are three 
cooperatives... (Interruptions) . And whatever 
hon. Member Meenaji has said, the Gov-
ernment  will  look into the     matter 

and will do whatever can be done for the 
electrification of all those villages and districts 
which have not been electrified. I will send a 
team of REC to Madhosingpur to verify 
whether the report submitted by the State 
Government is correct or not. If the report is 
not correct, my Government will make a 
special pre gramme and allocate money. We 
will talk to the Chief Minister so that those 
villages and districts in the State can be 
electrified. Thank you very much. 

THE DEPUTY CHAIRMAN: Thank you. 
We have got three more things... 

SHRI SARADA MOHANTY (Oris-sa): In 
this Golden Jubilee year 6t Quit India 
Movement is there any subsidy going to be 
given to the freedom fighters to electrify their 
houses? Madam, he has not answered my 
question. 

THE DEPUTY CHAIRMAN: Is any 
subsidy going to be given to the free-dom 
fighters to electrify their houses? 

SHRI KALP NATH RAI: Hon. Deputy 
Chairman, whatever has been done for 
freedom figfiters has been done by Shrimati 
Indira Gandhi and by the Congress 
Governmet. Therefore, further subsidy will 
not be given. 
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SHRI KALP NATH RAI: Madam Deputy 
Chairman, as hon. Member Shanker Dayalji 
knows—he was the man who raised the 
question of Koin-karo—that hydroelectric 
station is needed—because of his intervention 
I had made a sattement here that &>r the 
Koinkaroi project Rs. 1,400 crores wouid be 
Sanctioned by the Central Government. Now, 
the Cabinet has given approval and that is a 
boon to Bihar and that project has been sanc-
tioned. But the project work has not yet started 
because Jharkhand people are coming and 
saying that until and unless you create a 
separate Jharkhand State they would not allow 
the work to be instituted. 

SHRI SHANKAR DAYAL SINGH: I am 
not asking only about Koel Karo project. I 
have mentioned about 11 projects which are 
under scrutiny and you have to give clearance 
to them. 

SHE! KALP NATH RAI: Madam j Deputy 
Chairman, as h© has said} thg | projects have 
been sent to the Central Electricity Authority. 
All the projects have to be cleared by the 
Planning Commission; they have to be 
cleared by the PIB; they ave to be cleared by 
the Central Electricity Authority. Coal-hydro 
linkage has to be established and feasibility 
report has to be submitted by the State 
Government. The matters are under 
consideration. I will request you, respected 
Shankar Dayalji, that the boon for Bihar is 
Koel Karo project and I will sanction it. What 
Bihar needs today is hydel power project. In 
Order to have a smoothly functioning grid 
Koel Karo project is a boon for Bihar Bengal 
and Orissa. I will request you to hold your 
hands. Kindy help to get'that project 
instituted. Whatever help you need I will do 
'for that project. 

SHRI SHANKAR DAYAL SINGH:, You 
are controlling one faction of the Jharkhand  
Mukti Morcha. 

SHRI KALP NATH RAI: Shankar Dayal 
Singhji you tell me what I can do. If you need 
even my blood for the institution of that 
project I will do that. 

AN HON. MEMBER: Madam, what is 
going on? 

SHRI KALP NATH RAI: I love Bihar. I 
have tremendous love for the people of Bihar. I 
will request all the Members of Parliament... 
(Interruptions) ... Bihar people are freedom 
fighters and they have done a lot foe the 
country. I want the State to develop; I want the 
State to proper. The Cabinet has given 
approval for the biggest project of Bihar. 
Kindly ask the Chief Minister to executive that 
approved project. Then I shall clear the other 
projects pending before the Central 
Government. 

THE DEPUTY CHAIRMAN. Now, let us 
see how much the Minister loves Himachal. 

 

"(b) whether the Government are aware 
that electricity supply to the rural areas is 
very faulty; irregular and meagre." 
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THE DEPUTY CHAIRMAN: That was the 
find reply. Shankar Dayal Singhji was allowed 
as a special case because he sat in the Chair 
for four houre. So, we have to give him some 
consideration. 

SHRI ASHIS SEN (West Bengal): It is an 

important issue. The Minister has  not  
answered. 

SHRI MD. SALIM: Madam, it is an 
important question. 

SHRI ASHIS SEN: He has got everything,  
but not this. 

 

SHRI KALAP NATH RAI: Madam 
Deputy Chairman, eteftwcfcy is a concurrent 
subject. 8&l>m&-6.ve per cent of the power 
is generated by the State and 26 for cmA W 

the Centre and thfe pftocjfjft ta aggficable to 
ali States. 

THE DEPUTY CHAIRMAN: Now, that 

matter is closed. Kalap Nathji, before the next 

session when we meet, I hope all the power 

problems of vari-ouse States will be solved 

and you will come back here happily to give 

some good news to the Members and we will 

take half-an-hour to congratulate you. Thank 

you very much. Now, I have Kumari Selja 

sitting over here. Kumari Selja, bill for intro-

duction, the Public Records Bill, 1992. 

The   Public Records Bill,  1992 

THE DEPUTY CHAIHMAN IN THE 

MINISTRY OF HUMAN RESOURCE 

DEVELOPMENT (DEPARTMENT OF 

EDUCATION AND DEPARTMENT OF 

CULTURE (KUMARI SELJA): Madam, I 

beg to move for leave to introduce a Bill to 

regulate the management, administration and 

preservation Of public records of the Central 

Government, Union territory Administrations, 

public secor uderakigs statutory tions, public 

sector undertakings, sta_ tutory bodies and 

corporations, commissions and committees 

constituted by the Central Government or a 

Union territory Administration and matters 

connected therewith or incidental thereto. 

The question was put and the motion was 

adopted 

KUMARI SELJA; Madam, I introduce the 

Bill. 

 

That matter is closed now 


